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T Regior o0 oT9aTe ST arett [ater & daer # 3f=ra =7 & Jgai & aref 29 o5 qd H2

g. e e
19. FE=ETETei= Treee &t Taaare uTeH, DG fAeew 22T § 9arE . CIF YTeH &1 &4 § 1@ 97§
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T Sl TATT T TAqT AT S ST [ it I 197 AT FRRTHr Fe AT 3, o A1) #3397
IANT Tl U THATH &l L FLA a6 (1T T gl

(@ o
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Fre o1 fedag verwre off, =9 = sreaa stferg=e, e s wfgerd g s fre o ey
TR AfedT § Rgifia a7 o Tl 7, T 39 = &ed Afqg=ar 6 feataa qaa-gr
& Iaz, FAHE ST F G Fi ot ST T FHaT 2

TTTErRT<Y & THeT Frs Y T Jqia 3= a1 et off gerspme 3 forg =g siffamd § & ag s+
TEQT T U SO 973 77 Fqag TR il ITee FLTU|

RaaE Tl F7 AN I A q1E & ST ¢ o F =7 S F "ated T JF sterdd SEas &
o, = ST wEiReaTeT T enfgETa Ja€rse www.dgtr.gov.in 3T AT TrEd
(https://setu.dgtr.gov.in) 9% =i & & 991 W& Rqag gerwrd w1 ag Mo R smarg & a
g ST & G ATl ANTTHY FEATHRAL & TG g4 & o0, TIT TTael Iredt, o Frayoret,
ST =1/ doF T qHT ATGAT, HITF GAaTe S a1, a7, Fea Afag=ara i UHr
BT ST SE&IAT % Hqae § q9-980F 9% AT 60 S arer Ffedi i SEae 909 #7924,
SIS Fi FaHTEe (https://www.dgtr.gov.in/) T Rafia &7 & 991 &)

@ FEEHm

TH ST | =T &l AT SIaarr SETU Tree (https:/setu.dgtr.gov.in) 9% TRrees AT 3T dafaa
9 AD (01)-034/2026 F Tgd AT T TTHT ATTRTN ZT AITHEAT F QAT A9 - FHIFHS (277 T
(CV) 3T Aia-Fifrrforae a¢i= (NCV) - FT T FHIdH § TS FTAT T 21 Tg 19 39 arreg
T 37 faat & Afaw frar S =feu S iy s TS0 G Y U AT Ad-
FIFRSTATST T TG Teet T Tpeie L AT AD Fed, 1995 F fIH 6(4) F ATAR THAIIE FLed
TSN 79T % Hatad fRearrafes wfafafer v 4o o e a7 T80T €7 % fiqe Fre AR Tgi (wod
g A7 THET STy st 7, a1 sraiet fapfe 9% #isE a2t e AD &<, 1995 & AL I+T
TS T T TR 2

AT TogF TTEAT HI qATE &F ATl g 6 o 6 ATH H (A1 == (T it wapfa af2d) aard siw
= AR & Fars T guT Hiwr F fiqv Faer SETU T & #1eaW & o+ Trae!
(questionnaire) & STATE wIEA H1|

PUC/PCN HATETATSIT & ZTAY T FHCH TS Hed o (o170 15 e T srafer, 26 qzamdt Fricfthher
& 937 30 H FATE TS FHA HIAT & HTH-FTT =TT

PUC/PCN & a&aTd o L0 THT FETET: ST AT 978 o q11ed & 771e97 7 PUC 3w PCN &
FEATH FLAT g - ST Tgel TEATIAT Al o JT LLEATAT AT TRRT & AT 8 - ar 15 &7 7 srfais
THT T3T ST a2 15 & 1 stfafh @877 aar gu PUC 3T PCN 3 UH FTeftheherd =t arira
q T ST = SRR # aaqrar 14w 15 7T # Afafisw a9 39 Al § 9R] a8 gR Sgt
ST 0% g & a1@ PUC 3T PCN TS § Fils a&d1d dg! graT gl AD & & [H97 7(4) %

FETE, AATIT TR et &1 gieae, 15 &7 % sfafis a7 (33 fgr 73 1) & o5 ofiw 997
FET o AT I 3| I 92 fa= qg1 o s
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TI-HAT TE  orT e ff sqreg Satera qeqi g7 SETU e & ATedH &, 39T 92Wms 30 #
TATE TE gt FHA-HT F F9 § w9 uF R ager s Bt S =) =7 a5 F 9w s
T St 9 = A8t R Srowm

(3)  TIHRT AR 9= =T A TEgh

SEl TH = § HrE A qereRe ITfERTY 3 aHer MO TEqiaAr AT g A7 AT S 9
STTHHTLT &I FXAT g, A7 3T TeAHL I e el MaAmaet & a9 7(2) F T i =9 dae &
TSR ETRT ST T3 T TR SATITE AITed & S&d, UHT SITAahTl &1 U S 918 dY
AT BT QT FEAT ATALTF gl ITLH T I 7 FhT ST 9 Iea i/ AT T TR foham S
qHAT gl

ST TR IR & T8 s AT oy (e 39+ a1 /e aRire/ sqeras® ot onfae )
Fd 8, TOTEH TATa’ o 3T AT AT &, T Sve AT 3T SRIA T qTS FT-3T TE(d FLdAl
ATTITF B

UH I & Tod® I8 # oY 9% #q% &7 § MO 7 “S/ag” & 7 | dha gE1 AUl
TTTERTLT 3T 3T AT s AT SIrer 1 I UHT 37 A5l g, S TTTEERTT ZIT “Saw 13 STaRt<r
HTAT STTURTT 3T TTTEETT 3 [Rdada Tershiel &l UH STre 7 (ML 1e00 e 6l SAqA o 6 (o0
A g

T qTS H a8 THEd AT AT g ST 9T Shid 67 §, S/ Srar UHT 7 STt
erTter g, e forw UHT ST &7 Y&TaT SO g 7 14T FaT gl o st & ae &
TIIA T TH{T T g4 7 ZTaT ThAT STTaT &, AT 516 STAaRT<T 9% 37 FHI0T | TIIA (3dT &1 &1aT 6T

STTAT &, 39 ST & T&TAT &l &F T SITAHILT % F72 Teh S(od w7 (Fa<or |Y 347 Saeqs ¢
U SITHHTLT & Tohed F41 qgl (AT ST T Tl

B9 TR T ST Al T2 SAHHIT H SRIAAT 978, AT 915 Al g1 TFh T(dHid gl
=TT, ForEH T ST 1 ATSHTAT: SAHAT AT T3T 20 AT ZaT F3 17 21 (ST ATHAT
q9g T ), 3T UHT ST &I, 5| 9% Taei=ar &7 @7 63T @7 g, St & 99 &7 9
AT o ST = 1fR Ul

ST AT AT foreqa T AT o MO e 9% &F T2 AR & G acd i 3tad
THE T Toh| TATTT, STETLTIOT TREATAAT H, TTAATT SATHHTL TEIT FLA ATAT TR TG ST FT
qFHAT g T TR STTaRT<T &7 |I79T a1 69 Tai g, U |, Fawmastt, 1995 F 7+ 8 & saqar
T ITTERTEY ZTRT ST S0 AT ATt & &, FEU T e ey e & 73ty & 3f=a
TSRO g1 Toh UHT AT 97 §H7T Al g, IR 6T /qf2 = g yam= o smEr =nfgul
Raesg T, TEAEW! & SR 9135 & e f airg & 7 &40 & Jiqw, =93 39 g
TOIAT & "o 30 0 qrat 9% ora=T feeqfor yeqa #7 9 8

TTTERTEY, S ol TS STAETT 6T Wi 0 ST Hd 6 J7G, TIIA a1 6 e Fl ST 1
AEATRIT T qhl | TS TN SH a1 & HIE g 190 AT AT T S 31T g, IT TS SRS
TR HTA ATAT TAHTL AT AT SITAHTLN Tl ATASTHH FLeA & 170 Ao &, TAAT I ATHA ST T

I F H T FLA 6 [0 ATAFT Tl HAT ATaT &, AT TTIEHRRT UHT SR 6l ATGET FT
BET ]
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ST T &7 FAEwor S&qa 7 /a7 747 g1, SE TSR g1 WFE § & dgl (AT ST

44, JTFERTEY, TETH T TS STARTET T IO dT ¥ STaeashdl F HqE g 3 I8 THFT FI % 3U,
TUHT STHFRTL T Fe aTel et o fafore arfdente = faqr, so ey off s werenme & awer wae
Tol
(3) HTESA® BIsd & e

45, et ft Raag Tersre g fru 1w srvet & asft s ute s Raag Teest F o ag
e UX I HATAT AR F AT F AT G|
(@)  FEgEm

46. Tf= F2 Baag vesr 3t=a safdr % fiaw a1 20 = g@ena sfdg==r § i g Raifa
#r 72 fAfae srafer & fiae e TTHEHET T2 T8l wedT g AT T 6 JIEqH § TG4 6l T2
AT T THT AT F AL T H Agead U1 ®F & ATeT Ieqw HLAT &, AT TR UH Gaag T

Tl ATZAN FUT FT T g 3T AT g IS TN h AT T AT ST TILOTHT M &S T
TqH g TAT g TLRTE Hl UHT TATSTIF RIS FT TR g

srtary AT, AiEy e

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
INITIATION NOTIFICATION
New Delhi, the 23rd June, 2026
Case No. AD (OI)-034/2026
Subject: Initiation of anti-dumping investigation concerning imports of “Sodium Nitrite” from China PR.

1. F. No. 6/34/2026-DGTR.— Having regards to the Customs Tariff Act, 1975 as amended from time to time
(hereinafter referred to as the ‘Act’) and the Customs Tariff (Identification, Assessment, and Collection of Anti-
Dumping Duty Rules, 1995) as amended from time to time (hereinafter referred to as the ‘Rules’), Deepak Nitrite
Limited (‘DNL’) (hereinafter referred to as the ‘applicant’) has filed an application before the Designated
Authority (hereinafter referred to as the ‘Authority’), for initiation of an anti-dumping duty investigation
concerning imports of “Sodium Nitrite” (hereinafter referred to as “subject goods” or “product under
consideration”) from China PR (hereinafter referred to as subject country).

2. The applicant has alleged that dumped imports of the subject goods from China PR are causing material injury
to the domestic industry and has requested for imposition of anti-dumping duty on imports of the subject goods
from the subject country.

A. PRODUCT UNDER CONSIDERATION (PUC)

3. The product under consideration is “Sodium Nitrite” SNI.

4. SNI is an industrial chemical sold in solid or liquid form. It does not have any other chemical names. It is a white
to slightly yellowish crystalline powder or granular or flake or briquette solid that is very soluble in water and is
hygroscopic, but not soluble in standard organic solvents.
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The product under consideration is classified under Chapter 28 of the Customs Tariff Act, 1975 under sub-
heading 28341010. The customs classification is indicative and not binding on the scope of the product under
consideration.

The prescribed unit of measurement for the product under consideration is Metric Tons (MT) or Kilogram (Kg).

The interested parties in the subject investigation may provide their comments on the scope of PUC/PCN
methodology, if any, within 15 days from the date of initiation of this investigation.

LIKE ARTICLE

The applicant has submitted that there is no difference in the goods produced by the applicant and exported from
the subject country. The product produced by the applicant and imported from the subject country are comparable
in terms of characteristics such as physical characteristics, manufacturing process & technology, functions &
uses, product specifications, pricing, distribution & marketing, and tariff classification of the subject goods. The
two are technically and commercially substitutable. The consumers are using the two interchangeably. Therefore,
for the purpose of initiation of the present investigation, the subject goods produced by the domestic industry are
being treated as “like article” to the product under consideration produced and imported from the subject country.

SUBJECT COUNTRIES

The present investigation is in respect of alleged dumping of the product under consideration from China PR.
PERIOD OF INVESTIGATION (POID)

The applicant has proposed the period of Ist April 2025 to 31st December 2025 (9 months) as period of
investigation (POI). However, the Authority has considered POI from 1st April 2025 to 31st March 2025, which
is a 12-month period. The injury period covers the period of 2022-23, 2023-24, 2024-25 and POL.

DOMESTIC INDUSTRY AND STANDING

Rule 2(b) of customs tariff (identification, assessment and collection of antidumping duty on dumped articles
and for determination of injury) rules, 1995 defines domestic industry as under: -

“domestic industry” means the domestic producers as a whole engaged in the manufacture of the like
article and any activity connected therewith or those whose collective output of the said article constitutes
a major proportion of the total domestic production of that article except when such producers are related
to the exporters or importers of the alleged dumped article or are themselves importers thereof in such
case the “domestic industry” may be construed as referring the rest of the producers.

The application has been filed by Deepak Nitrite Limited (‘DNL’). Kutch Chemical Industries Limited has
supported the application.

The applicant has provided the details of the other Indian producers. Apart from the applicant and the supporter,
there are three other producers in India — a) National Fertilizers Limited b) Punjab Chemicals & Pharmaceuticals
Limited c¢) Rashtriya Chemicals and Fertilizers Limited. The applicant has submitted evidence to show that
Rashtriya Chemical Industries Limited shut down its production of several industrial chemicals including SNI,
due to unviability and cheap import.

The applicant has certified that it is neither related to any exporter in the subject country nor importer of the
subject goods.

Based on information available on record, the Authority is satisfied that the applicant constitutes domestic
industry within the meaning of Rule 2(b). The application satisfies the requirements of standing in terms of Rule
5(3).

BASIS OF ALLEGED DUMPING
Normal value.

The applicant has cited and relied upon Article 15(a)(i) of China’s Accession Protocol and has claimed that China
PR should be treated as a non-market economy and that producers from China should be directed to demonstrate
that market economy conditions prevail in the industry with regard to production and sale of the product under
consideration. Unless the Chinese producers show that such market economy conditions prevail, their normal
value should be determined in accordance with Para 7 and 8 of Annexure — I to the Anti-Dumping Rules.

The applicant has submitted that they attempted to get evidence of the price at which the product under
consideration is being sold by the producers in a market economy third country to the consumers in these
countries (i.e., domestic price) or cost of production in the market economy third country. No verifiable evidence
of the actual selling price was publicly available. The applicant has determined the normal value based on the
import price from European Union. The applicant has claimed that the imports from European Union are in
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significant quantity and spread over the entire injury period. Since the price is a CIF export price, the same has
been adjusted for the expenses including ocean freight, marine insurance, port handling charges, credit costs and
inventory carrying costs. However, the for the purpose of the initiation, the DG Systems transaction wise data
has been relied upon which shows that imports from European Union during POI have only 1% share in total
imports. Since the imports from European Union are insignificant in volume, therefor, the same cannot be relied
upon.

Since the normal value cannot be determined based on any other methodology, accordingly, the normal value
has been determined based on the price paid or payable in India with reasonable adjustments for selling and
administrative expenses and profit in India. The interested parties are advised to offer their comments and make
duly substantiated claims with regard to methodology to be adopted for determination of normal value.

Export Price

The export price of the product under consideration has been determined by considering the CIF price of the
product under consideration as reported in DG System data. Adjustments have been made for ocean freight,
marine insurance, handling charges, port handling charges, commission, credit cost.

Dumping Margin

The normal value and the export price have been compared at ex-factory level, which prima facie shows that the
dumping margin is above the de-minimis level and is significant with respect to the product under consideration
exported from the subject country. Thus, there is prima facie evidence to show that the product under
consideration from the subject country is being dumped in the Indian market by the exporters from the subject
country.

INJURY AND CAUSAL LINK

The applicant have provided prima facie evidence with respect to the injury suffered by the domestic industry
due to the dumped imports. The volume of the subject imports from the subject country has increased in both
absolute as well as relative terms. The imports are undercutting the prices of the domestic industry and having
depressing effect on their prices. The applicant has claimed that their performance has deteriorated in respect of
production and sales. The subject imports have had an adverse impact on the profitability parameters of the
domestic industry resulting into losses, cash losses and negative return on investment in the POL.

The information provided by the applicant prima facie, shows injury being caused to the domestic industry due
to dumped imports from the subject country.

INITIATION OF THE INVESTIGATION

On the basis of the duly substantiated application by the domestic industry, and having satisfied itself, on the
basis of prima facie evidence submitted by the applicant substantiating the dumping and consequent injury to the
domestic industry, the Authority hereby initiates an anti-dumping investigation into the alleged dumping and
consequent material injury to the domestic industry in accordance with Section 9A of the Act read with Rule 5
of the Rules, to determine the existence, degree, and effect of alleged dumping and to recommend the amount of
dumping duty, which if levied would be adequate to remove the injury to the domestic industry.

PROCEDURE
The provisions stipulated in Rule 6 of the anti-dumping rules shall be followed in this investigation.

SUBMISSION OF INFORMATION

All the interested parties are required to register themselves on SETU Portal (https://setu.dgtr.gov.in). All
communications and submissions from the interested parties shall be uploaded onto the SETU portal under their
registered name and corresponding case AD (OI)-034/2026. It should be ensured that the narrative part of the
submission is in searchable PDF/MS-Word format and data files are in MS-Excel format.

The known producers/exporters in subject country, the government of subject country through its Embassy in
India, and the importers and users in India who are known to be associated with the product under consideration
are being informed separately to enable them to file all the relevant information within the time limits mentioned
in this initiation notification. All such information must be filed in the form and manner as prescribed by this
initiation notification, the Rules, and the applicable trade notices issued by the Authority.

Any other interested party may also make a submission relevant to the present investigation in the form and
manner as prescribed by this initiation notification, the Rules, and the applicable trade notices issued by the
Authority within the time limits mentioned in this initiation notification.



10

THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC.1]

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

Any party making any confidential submission before the Authority is required to make a non-confidential
version of the same available to the other interested parties.

The interested parties are further advised to keep a regular watch on the official website of the Directorate General
of Trade Remedies at www.dgtr.gov.in and SETU portal(https://setu.dgtr.gov.in) for any updated information
with respect to this investigation. Interested parties are directed to regularly visit the website of DGTR
(https://www.dgtr.gov.in/) to stay apprised with the further developments in the subject investigation and remain
informed regarding notices that may be issued from time to time regarding questionnaire formats, PCN
methodology, PCN discussion/meeting schedule, notice of oral hearing, corrigendum, amendment notifications
and other such information.

TIME LIMIT

Any information relating to the present investigation should be uploaded on the SETU porta
(https://setu.dgtr.gov.in) under their registered name and corresponding case AD (0I)-034/2026. Both versions
of each submission, the confidential version (CV) and the non-confidential version (NCV) must be uploaded in
the respective designated columns within 37 days from the date on which the nonconfidential version of the
application filed by the domestic industry would be circulated by the Authority in SETU portal or transmitted to
the appropriate diplomatic representative of the exporting country as per Rule 6(4) of the AD Rules, 1995. If no
information is received within the stipulated time limit or the information received is incomplete, the Authority
may record its findings based on the facts available on record and in accordance with the AD Rules, 1995.

All the interested parties are hereby advised to intimate their interest (including the nature of interest) in the
instant matter and file their questionnaire responses within the above time limit as stipulated in this notification
through SETU portal only.

The 15-day period to file comments on the scope of PUC/PCN Methodology shall run concurrently with the time
limit mentioned in para 27 above of this initiation Notification.

Extension due to Modification of PUC/PCN: An extension of time by 15 days shall be granted if the Authority,
through subsequent notice, modifies the PUC, and PCN that was not previously proposed or is different from the
initiation notification. This extension of 15 days shall be granted from date of such notification of modified PUC
and PCN. Extension of time by 15 days stated in this paragraph is not applicable in instances where there is no
change in the PUC, and PCN methodology after initiation of investigation. Requests for further extension of time
beyond the 15-day extension (if granted), will ordinarily not be considered except in case of exceptional
circumstances, in line with Rule 7(4) of the AD Rules.

Any request for an extension must be submitted by the concerned parties through the SETU portal at least one
day before the original deadline specified in paragraph 27 above. Requests submitted after this time will not be
considered.

SUBMISSION OF INFORMATION ON CONFIDENTIAL BASIS

Where any party to the present investigation makes confidential submissions or provides information on a
confidential basis before the Authority, such party is required to simultaneously submit a non-confidential
version of such information in terms of Rule 7(2) of the AD Rules and in accordance with the relevant trade
notices issued by the Authority in this regard. Failure to adhere to the above may lead to rejection of the
response/submissions.

The parties making any submission (including Appendices/ Annexures attached thereto), before the Authority
including questionnaire responses, are required to file confidential and non-confidential versions separately.

Such submissions must be clearly marked as “confidential” or “non-confidential” at the top of each page. Any
submission that has been made to the Authority without such markings shall be treated as “non- confidential”
information by the Authority, and the Authority shall be at liberty to allow other interested parties to inspect such
submissions.

The confidential version shall contain all information which is, by nature, confidential, and/or other information,
which the supplier of such information claims as confidential. For the information which is claimed to be
confidential by nature, or the information on which confidentiality is claimed because of other reasons, the
supplier of the information is required to provide a good cause statement along with the supplied information as
to why such information cannot be disclosed.

The non-confidential version of the information filed by the interested parties should be a replica of the
confidential version with the confidential information preferably indexed or blanked out (where indexation is not
possible) and such information must be appropriately and adequately summarized depending upon the
information on which confidentiality is claimed.
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40.

41.

42.

43.

44,

45.

46.

The non-confidential summary must be in sufficient detail to permit a reasonable understanding of the substance
of the information furnished on a confidential basis. However, in exceptional circumstances, the party submitting
the confidential information may indicate that such information is not susceptible to summary, and a statement
of reasons containing a sufficient and adequate explanation in terms of Rule 8 of the Rules, 1995, and appropriate
trade notices issued by the Authority, as to why such summarization is not possible, must be provided to the
satisfaction of the Authority.

The interested parties can offer their comments on the issues of confidentiality claimed by the domestic industry
within 7 days from the date of circulation of the non-confidential version of the documents.

The Authority may accept or reject the request for confidentiality on examination of the nature of the information
submitted. If the Authority is satisfied that the request for confidentiality is warranted or if the supplier of the
information is either unwilling to make the information public or to authorize its disclosure in generalized or
summary form, it may disregard such information.

Any submission made without a meaningful non-confidential version there of or a sufficient and adequate cause
statement in terms of Rule 8 of the Rules, and appropriate trade notices issued by the Authority, on the
confidentiality claim shall not be taken on record by the Authority.

The Authority on being satisfied and accepting the need for confidentiality of the information provided, shall not
disclose it to any party without specific authorization of the party providing such information.

INSPECTION OF PUBLIC FILE

All non-confidential versions of submissions made by any interested party will be accessible to other interested
parties through their respective login on the SETU portal.

NON-COOPERATION

In case any interested party refuses access to and otherwise does not provide necessary information within a
reasonable period or within the time stipulated by the Authority in this initiation notification or subsequently
time period provided through separate communication, or significantly impedes the investigation, the Authority
may declare such interested party as non-cooperative and record its findings based on the facts available and
make such recommendations to the Central Government as it deems fit.

AMITABH KUMAR, Designated Authority
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